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Hira Singh (Retd.) 
R/o 259 Naulakha 
Sadar Bazar, Agra Cantt. 
Agra-UP State, Pin-282001.                     …..      Applicant 
 

        (None for the applicant) 

 
 
    Versus 
 
 
Brig. Amit Roy 
Comd. Military Hospital 
Agra-Cantt., Agra.                                …..   Respondent           

 

      (Dr.Ch.Samsuddin Khan) 

 

                                          ORDER(ORAL) 

 By Hon’ble Mr. Shekhar Agarwal, M(A): 

 

      It is seen that the petitioner has not been appearing for last several 

dates.  The respondents have filed their compliance affidavit.  We have 

perused the same and we find that in para 7 of the said affidavit, the 

respondents have stated as follows: 

“7. That in compliance of the order of this Hon’ble Tribunal 
following action has been taken: 

A. A Cheque bearing machine No.355277 dt. 24.09.2015 
for a sum of Rs.10,000/- on account of cost has been 
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issued in favour of applicant as directed by this Hon’ble 
Tribunal. 

B. That a payment for a sum of Rs.45086/- on account of 
arrear of pension has already been made to the 
applicant through State Bank of India, Sadar Bazar, 
Agra Cantt. 

C. that Revised-LPC-Cum-Data sheet dt. 19.10.2015 
issued by office of the principal CDA (Pension) 
Allahabad has already been handed over to the 
applicant vide this Hospital Letter 
No.109/Adm/PC/2015 dt. 26.10.2015. 

D. That 9% interest on recovered amount of pay and 
allowances has been released by office of the principal 
CDA (Pension) Allahabad vide their letter No.GIC/PO-
06/RevCell/05 dt.17.12.2015.” 

 

 Amount in 
Rs. 

Interest @ 
9% P.A.S.I. 

Amount of Arrear 
w.e.f.01.11.2005 
to 31.10.2015 

45086/- 13,900/- 

Amount of 
difference of DCRG 

6732/- 6059 

Amount of 
difference of 
Commutation  

7769 6992/- 

Total interest 
payable 

 26,951/- 

 

 

2. After perusal of the compliance affidavit, we are satisfied that our 

order has been substantially complied with.  Accordingly the CP is closed.  

Notice issued to the alleged contemnor is discharged. 

 

 

(Raj Vir Sharma)                                                  (Shekhar Agarwal) 
Member (J)                                                                  Member(A) 

/rb/ 
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